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° IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CW 6677/2002

MANJANI CHARITIES = ... Petitioner
Through Mr. K.R.Manjani, Adv.

YETSuS

DIR OF INCOME TAX ... Respondent
Through Mr. Avdhesh Singh, Adyv.
for Mr. R.D Jolly, Adv.

CORAM:

HON'BLE MR. JUSTICE D.K. JAIN
HON'BLE MR. JUSTICE MADAN B. LOKUR

ORDER
% 09.09.2003

Pursuant to our last order dated 21* July, 2003, an affidavit has been
fled by Mr. Jagdish Mittal, Director of Income-Tax (Exemtion), Mayur
Bhawan, New Delh]. In the sald affidavit while admitting that there has been
delay In the disposal of petitioner's appiication for approval under Section 80(G)
of the Income-Tax Act, 1961, it has been stated that steps were being taken to
steam-line the disposal of similar applications In other cases also and such a lapse
will not occur in future. In the affidavit, it Is also stated that for dd:y%the
disposal of the application in petitioner's case, responsibility has been fixed on
one Mr. J.D.Nagar, UDC and some action has also been taken against him.

In view of the satd affldavit, we do not propose to continue with this

wril petiion as exemption certificate under Section 80(G) of u{e sald Act has

SHRI SHYAM SALES 02-03

—

already been granted to the petitioner. -
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Writ petition stands disposed of.

MADAN B. LOKUR, ]

SEPTEMBER 09, 2003
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